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Judgement

Jaswant Singh, J.—The present Contempt of Court Petition u/s 12 and 2 A of the
Contempt of Courts Act, 1971 read with Article 215 of the Constitution has been
filed by the petitioners for the alleged disobedience of the order dated 24.4.2006
passed in RSA No. 4611 and 4612 of 2001, whereby the parties were directed to
maintain status quo regarding possession of plot No. 185-A, New Colony,
Gurgaon. Petitioners, who are the legal representatives of plaintiff Kulbhushan
Sharma have filed the present contempt petition alleging that the legal
representatives of Lakhmi Chand, who in turn is legal representative of
defendant Jessa Ram, had violated the interim order dated 24.4.2006 rendering
themselves liable for contempt proceedings in connivance with police officials
(respondents 3 and 4). After hearing the learned counsel for the parties, this
Court finds no substance in the plea raised on behalf of the petitioners. A perusal
of the interim order dated 24.4.2006 reveals that the parties were directed to
maintain status quo regarding possession during the pendency of the appeal
which was admitted for hearing. There was no order prohibiting raising of any
construction. It is further not in dispute that vide a separate order of even date,
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this Court in RSA No. 4611/2001 has disposed of the application filed by the
present petitioners seeking to restrain raising of construction over the said plot.

2. In view of the above, present contempt petition is dismissed.
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